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f 	 JUDGMENT 

K.P. ACHRYA, MEi"BER (J), In this application under section 19 of the 

Administrative Tribunals ACtS  1985, the petitioner prays 

to pass appropriate orders directing the respondents to 

regularise/convert the services of the petitioner on regular/ 

permanent basis with effect from his initial date of 

appointment i.e, 12.12.1984 with all consequencial service 

benefits. 

Shortly stated, the case of the petitioner is that 

he was appointed on 12.12.1984 as a Ler Division Clerk on 

casual basis in I.N.S. Chilka. As yet the services of the 

petitioner not having been regularised and a regular 

appointment order not having been issued to fill up certain 

vacancies which have occurred , the petitioner feels aggrieved 

and has approached this Bench with the aforesaid prayer, 

We have heard learned counsel for the petitioner 

and Mr. A.B,Misra, learned Sr. Standing Counsel (Central) 

at some length. Learned counsel for the petitioner invited 

our attention to the matters contained in Annexure-1 on the 

subject ° regularisation of services; causthal employees". 

This letter is dated 31st May, 1985. Cases of two incumbents 

have been redommended to the Flag Officer, Comrnanding-inChief 

Headquarters, Eastern Naval Command, Visakhapatnam by the 

I.N.S. Chilka to regularise their services and they are 

Miss Chabbi Chakrabarti and Sri Hemanta Kumar Nohanty ( the 

presentpetitioner). Recommendation has been given to 

regularise the services of the petitioner with effect from 

13.3.1985. Our attention was also drawnto Annexure-2 in which 

ç\the Civilian Gazetted Officer, Staff Officer (C*viljans ) has 
c 
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intimated the commanding Officer, INS hilka that the case 

of the petitioner will be considered at the appropriate 

stage. In the said letter it is also indicated that the 

regularisation of the services of casual L.D.Cs is being 

done based on the seniority and dependinçj upon the availability 

of regular vacancies. Since vide Annexure-1 case of the 

petitioner was recommended by the appropriate authority, w 

presume that the officer of the INS Chilka was satisfied 

about the seniority of the petitioner and due to his seniority 

and suitability the petitioner was sought to be recommended 

for regularisation. Now it remains to be considered whether,  

the vacancy exists or not. having heard learned counsel for 

both sides and after giving our anxious consi1eration to the 

arguments advanced at the Bar, we direct that the case of the 

petitioner be considered for regularisation in the future 

available vacancy. 

4. 	Thus, the application is accordingly disposed of 

leaving the parties to bear their own costs. 
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